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(Authoritative English Text of this Department Notification No. TPT-A(3)-3/2015,
dated 06-12-2021as required under clause(3) of article 348 of the Constitution of India).

Government of Himachal Pradesh
Department of Transport

Tekefekk

No. TPT-A(3)-3/2015 Dated Shimla-2, the 06™ December, 2021.
NOTIFICATION

In pursuance of GAD Notification No. GAD(CC)5-2/71-L,
dated 04.09.2020, the Governor of Himachal Pradesh in exercise of the powers conferred by
section 10 of the Himachal Pradesh Passengers and Goods Taxation Act, 1955 (Act No. 15
of 1955), is pleased to order that the owners of Contract Carriages, Goods Carriages and
Private Service Vehicles covered by section 3-A of the Himachal Pradesh Motor Vehicles
Taxation Act, 1972 (Act No. 4 of 1973) shall be exempted from the operation of the
provisions contained in section 3 of the Himachal Pradesh Passengers and Goods Taxation
Act, 1955, with effect from 1* January, 2022.

By Order

Jagdish Chander Sharma

Additional Chief Secretary (Transport) to the
Government of Himachal Pradesh.

Endst. No. As Above. Dated Shimla-2, the 06-12-2021
Copy forwarded to the following for information and necessary action :-

The Secretary to the Governor, Himachal Pradesh, Shimla-2.

All Administrative Secretaries to the Government of Himachal Pradesh, Shimla-2.
The Additional Chief Secretary(State Tax & Excise) to the Government of Himachal
Pradesh, Shimla-2.

The L.R.-cum-Principal Secretary(Law)to the Government of Himachal Pradesh,
Shimla-2.

5. All Head of the Departments, Himachal Pradesh.

6. The Commissioner, State Tax & Excise, Himachal Pradesh, Shimla-9.

7. All Deputy Commissioners, Himachal Pradesh.

8. All Divisional Commissioners, Himachal Pradesh.
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. The Director of Transport, HP, Parivahan Bhawan, Shimla-4.
0. The Managing Director, Himachal Road Transport Corporation, Shimla-3.
1. The Director, Information & Public Relations, Himachal Pradesh with a request to
make wide publicity.
12. Secretary, State Transport Authority, Himachal Pradesh, Shimla-4.
13. Private Secretary to the Chief Minister, Himachal Pradesh, Shimla-2.
14. All SDOs(RLAs) in Himachal Pradesh.
15. ALR-cum-Under Secretary(Law)to the Government of Himachal Pradesh, Shimla-2.
16. All RTO/RLAs in Himachal Pradesh.
17. Guard File.

(Pyare Lal Masta)
Under Secretary(Transport) to the

Government of Himachal Pradesh.
Ph: 0177-2880384



